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1IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

© Tedl)

HYDERABAD BENCH : AT HYDERABAD

¥ ¥ ®

0.A, No, 806/93 ' Dt. of Decision:11.,11.93

T eatuvanaravana

A1 mant

Us

1, Union of India, represented by
itsSecretary, Ministry of Defence
Neu DElhio

24 Engineer-in—chief,
. Army Head Quer ters,
Kashmir House,
New Delhi.

3, Chief Engineer, gouthern Command,
militany Engineer Gervices,

P s\ E.

4, Chief Enginear (Navy),
S5tat ion Road,
military Bgineer Services,

yisakhapatnam, . « Respondents,

-‘f:“ﬁsil

e

counsel for the Applicant Mr, P.B.Vijaya Kumar

Counsel for the Respondents

(13

MT . Nela Ramana
Addl., CGSC

CORAM:
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THE HON*BLE SHRI T, CHANDRASEKHARA REDDY MEMBER (JUDL.
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To

1. The Secrétary, Union of India, Ministry of Defence,
New Delhi. '

2. The Engineer-in~-Chief, Army Head Quarters,
Kashmir House, New.Delhi, ‘

3. The Chief Engineer, Southern Command,
Military Engineer Services, Pune.

4. The ChiefEngineer(Navy) Station' Road,
Military Engineer Services, visakhapatnam.

5. One copy to Mr.P.B.vijayakumar, Advocate, CAT.,Hyd.
6. One copy to Mr.N.v.Pamana, Addl.OGSC.CAT.Hyd.

7. Cne copy to Library, CAT.Hyd.

8. Cne spare copy. '
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p0.A, No, 806/93 - Ot., of Decision: 11.11.93

{As per HON'BLE SHRI T, CHANDRASEKHARA REDDY, MEMBER (J) [

Mr., Patro for Mr. P.B. Vijaya Kumar
counsel for 'the applicant ‘and Mr. V. Rajeshuara Rao

for Mr, N.U. Ramana standing counsel for the

respondents are present, The applicant is Jorking
in the office of the Gamson E ngineer, Naval Base,
Uisakhapatnam'as L.0.C. He has filed this 0, A to

direct the respondents to continue the applicant ER RIS

" in the office of the Gamson Engineer, Naval Base,

Gan dhigram until 31.12,93,

2, ' (punter is Piled on behalf of the respondents

atating that CESC Pune reviewed the case of the
applicant and directed that he my be reliéued

after completion of his full term as one time

measure and accordingly the move of shri,I.Satyanarayana

L.D.C., (applicant herein) was deferred upto 31.,12.93.

3 In view of the counter of the respondents

it is clear that the epplicant isnot being moved from

Visakhapatnam wpto 31,12,93, In view of this position
the Q.A become infractuous and is dismissal as

infractuous, No.Costs,

1

‘J’ - (ﬂm»JncgechmA_f

(T. CHANDRASEKHARA REDDY)
MEMBER (JUDL.)

Dated: The -11th November 1993,
(Dictated in Open Court),
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TYPED BY ‘ - COMPARED BY
] ﬁ<lh\ : -

CHECKEZ B%?/{///// ', APPROVED BY

IN THE CEQTPAL ADMINISTRATIVE TRIBUNAL
RABAD BENCH : HYDERAEAD .

THE HON'BLE MR.JUbTICE V. N;E:ELADRI RAO
o VICE~CHAI RMAN

| AN '
THE HONW'BLE MR.AsBeGORTHI sMEMBER(A)
—— : )
THE HON'BLE MR.T «CHANDRASEKHAR REDDY -

MEMBER(J)
D .

THE HON'BLE MR...RANGARAJANIsMEMBER?A)

; .n.) . ) -'.i
Dated: \\ -1} ~1993 ' o ]
@ROER/ JUDGMENT 2
M‘MR.-MCIACNO.'- ‘
- "
. in i
JANO., o \
0.a.mo.  Boblg~ . H
TOA-NQ. . ( L-;.P.. e ) .E'
: - - '
' -
Admitted and Interlm dlIGCthDS ?

issue _ .

T —— li

Dismissed as ithdrawn,
Dismissed .fo default.
Re jected/Of dered.
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